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SHR] CHINTAMANI JENA: Sir, the
has not answered the first part cate-
gorically about when the Survey was
completed and whether it will be tak-
en up in the Sixth Five-Year Plan.
There should be gorotection, Sir. He
has not answered it categorically.
This is a sorry state of affairs,
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PROF. MADHU DANDAVATE:
1 would like to know from the hon.
Minister whether he is aware of the
fact that most of the muotor-accidents
take place at the level crossings of
Railways and motor transport roads;
and out of 40,000 railway level cross-
ings, 24,000 level ¢rossings heing un-
manned, on an average hundred ac-
cidents take placé every yvar at these
railway erossings—between motor
vehicles and railway trains?
Is it not a fact that these accidents are
not being avoided, because of a statu-
tory provisien Lhat these unmanned
gates of the railway crossings can be
manned only by the local Govern-
ments spending money for them; and
they are not doing  it? Therefore,
will the Minister have some rapport
with the Railway Ministry~—the Rail-
way Minister is sifting next to him—
so that by having discussion bhetween
the two Ministries, he can pursuade
the Railway Ministry to undertake this
job of manning of unmanned 24,000
railway crossings?

MR. SPEAKER: Professor, do you
know that in foreign countries also,
there are many unmanned crossings,
ang that the drivers are supposed to
look before they cross?

PROF. MADHU DANDAVATE:
Foreign countries also have adopled
these defects from Tndisa.
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SHRI JAGDISH TYTLER: With all
the reasoning which has been given
for the occurence of the accidents, i
is also true that when the accidents
occur, the driverg are found in an
intoxicated condition. Secondly, the
drivers are doing their duties fer
more than 10 hours, 12 hours. Under
the rules no drivers can go and give
duty for more than 8 hours. The
owners of the trucks who employ
these drivers, protally they pay lhem
a little extra and make them work
for more than 12 hours, and that is
one of the reasons for occuring of
accidents. Thirdly, most of the ligu-
or shops are situated on the main
road. You go from Delhi to Punjab.
Will the Minister take care to see that
those shops are removed from
there? Secondly, will he also make
sure that the owners of these trucks
should not make the drivers to work
for more than 8 hours?
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SHR] SATYASADHAN CHAK-
RABORTY: This issue is very  im-
portant. You know the accidents are
taking place. In advaanced countri-
es, they have a system of checking
whether the drivers are in an intoxi-
cated condition or not. They a.so
nave mobile units to check the speed.
Normally, in India, on the Nalional
Highways, there is a reckless driving
and no system of c¢heckin: I have
not seen anyone <checking it even
from Delhi to Punjab. What concrete
proposals do you have te check the
speed of the trucks and the other
vehicles and also to check whether the
drivers are really in an intoxicated
condition and if so, what is your im-
plementing machinery? You have
laws. But what is your implement-
ing machinery io see that these things
do not recur?
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Now, Shri Ram Jethmalanii, He is
absent. Shri Somjibhai Damor,
Question No. 458. Shri Arvind Netam.

of Tribal Compensatory
Allowance in Dahod

*458 SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleased to state:

Payment

(a) the reason why the tribal com-
pensatory allowances sanctioned vide
Railway Board's letter No. PCIIi/74
CA/3 of 24th May, 1979 have been
stopped from 1st December 1981 in
Dahod Tribal area though the same
continue to be paid to the State Gov-
ernment employees working in Dahod
(Gujarat State) tribal block; -
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(b) The reason why the condition
of 4 years' continuous prior service
for payment of tribal allowance is
rigidly applied to Railway employees,
when such condition for the Gujarat
State Government employees do not
exist; and

(¢) the reasons why the terms and
conditions appliable for Gujarat Gov-
ernment employees are no equally
applied to Railway employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). A State-
ment is laid on the Table of the:
Sabha,

Statement

(a) The validity of the sanction
for payment of Tribal Compensatory
allowlnce has dince been extended
from 1-12-1981 to 31-5-1982.

(b) and (c). Generally the Central
Government follow the classification
of the localities as made by the 3tate
Government, but determine theiy own
rate and conditions for such allow-
ances independently. The condition
of 4 years continuous service in one
or more of the scheduled/iribal
dations of the
missible, is based on the recommen-

sub-committee of the-

ditions of the sub-commttee of the °

National Council (J.C.M.) as accepted
by the National Council at itg meet-
ings held on 29/30th October, 1971,

SHRI ARVIND NETAM: Part (a)
of the question was about the reason
why the tribal compensatory allow-
ance sanctioned by the Railway Board
in 1979 has been stopped from 1-12-
1981. The validity of the saction
for payment of tribal compensatory al-
lowance has been extended from 1-12-
1981 to 31-5-1982. 1t has been ex-
hon.
Minister, what is the reason for . ex-
tending from 1881 up to 31-5-1982.
May I ask two supplementaries?





